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committee.  Necessary action, as re-
commended by the Delhi Administra-
tion, will be taken at our end with 
regard to continuing or discontinuing 
Ihese quotas.  It is a very big list.
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MR. SPEAKER:  You have already
laid it on the Table of the House. So, 
you need not mention the names.

SHRI H. N.  BAHUGUNA:  The
highest quota was  given  to  M/s. 
Vinspar—180 tonnes.
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SHORT NOTICE QUESTION 

Ban on Export of Sait from MenM 
to West Bencal and OrlsM

+
S.N.Q.4. SHRI M. KALYANA- 

SUNDARAM:
SHRI K. T. KOSALRAM:

Will {he Minister of INDUSTRY 
pleased to state:

(a) the reasons lor* banning export 
of salt from Tuticorn area  to West 
Bengal and Orissa by rail;

(b) is it a fact that in spite of 1iie 
ban on movement of salt by rail,  27 
(seventeen) block specials were allow-
ed to carry salt to West Bengal;

(c) is it rlso a fact that certain mo-
nopoly importers of West Bengal  are 
allowed special quota of salt to be mov-

ed by rail;

(d) are the Government aware that 
small producers and thousands of salt-
pan workers are put to great hardsh«r> 
due to the ban; and
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(e) whether the Government will re-
consider the policy behind this ban so 
to htlp the small producers and work-
ers?

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): (a) 
to (e). The ban on the movement of 
salt by rail from Tuticorin area to 
West Bengal and Orissa was imposed 
in order to provide return cargo for 
the vessels which take coal from West 
Bengal to destinations in South Coast. 
However, to meet the temporary 
shortage reported by the State Gov-
ernment of West Bengal following 
the strike of boatmen/bargemen, the 
Government of India had permitted 
a special movement of about 30,000 
tonnes of salt by all rail route. This 
special rail movement was arranged 
through the nominees (traders) who 
were appointed by the State Govern- 
ment of West Bengal.

Since the ban on the movement of 
Stlt by rail from Tuticorin to West 
Bengal & Orissa has not affected 
the production of salt in Tuticorin 
area, the question of any hardship 
having been caused to the small 
producers and thousands of salt-pan 
workers would not arise. However, 
to protect further the interest of the 
srnatl producers, the Government 
nas taken a decision, to permit spon- 
sored movement of 25 wagons of salt 
per day by all rail route to West 
Bengal from the various salt pro-
ducing areas including Tuticorin 
area. The system seems to be work-
ing well and therefore there is wo 
proposal before the Government to 
reconsider the same.

SHRI M. KALYANASUNDARAM: 
The answer given by the hon. Min-
ister is rather misleading. I  want 
to know whether he is aware that 
this is an offshoot of the total ban on 
the export o f salt imposed by the 
Government on 29th September, 1977. 
The theory is that, if salt is booked 
to any Station in West Bengal or 
Orissa by rail, that will be smuggled 
into Bangladesh, and in the name of

preventing smuggling into Bangla-
desh, this ban on movement by rail 
was introduced. Is it a fact or not?
I want to ask whether this is the 
method by which Government is 
thinking of preventing smijggling in-
to Bangladesh. As a matter of fact, 
it is in the interest of some big salt 
traders in West Bengal to ban ex-
ports officially but allow export 
through smuggling. So, it is in their 
interest that this ban on movement 
by rail was introduced. I want to 
appeal to Shri George Fernandes, 
who is himself an expert in under-
ground activities, to unearth the un-
derground activities that are going on 
in his Ministry and set right the 
things.

SHRI GEORGE FERNANDES: If
the hon. Member has any information 
about the underground activities ef 
salt traders in West Bengal, I shall 
most certainly be willing to investi-
gate. But in so far as the salt that 
is now moving into West Bengal is 
concerned, it is moving only to those 
parties who have been nominated fcy 
the Government of West Bengal. It 
is true that there has been smuggling 
of salt outside the country and there 
is a ban on export. This is primarily 
due to the fact that our own salt pro-
duction has not been adequate. We 
have been far below the targeted 
levels of production and just now we 
have reasons to fear that, if the cur-
rent level of monsoon sustains, then 
we may have to import salt from the 
next year. So, we are keen to see 
that salt is not smuggled out of IRis 
country, and we shall do everything 
to see that it is not smuggled out.

SHRI M. KALYANASUNDARAM: 
My second question arises out of the 
answer given by the hon. Minister. 
He says that production of salt is 
declining in our country. I challenge 
his figures. Even the Salt Depart-
ment has said that there is a surplus 
of more than 10 lakh tonnes to be 
allowed for export. Salt cannot be 
consumed too much by the people. 
There is a limit to consumption of 
salt. Too much salt also is not ®ood 
It is only in West Bengal that this
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is happening. U actually there is a 
shortage all over the country, then 
the bigger States should suffer. 
States like UP must suffer first. But 
prices have not gone up in any other 
State: this complaint comes only 
from West Bengal. So, there are 
parties in West Bengal who are in-
terested in seeing that the ban is 
imposed so that they can have an 
area of operation for smuggling of 
salt. So* this ban is helping only the 
big traders who are interested in 
smuggling. We should therefore 
allow the export of salt openly so 
that smuggling csu be prevented.

SHRI GEOROE FERNANDES: If
the Hon. Member has any information 
about any smuggling activities in 
West Bengal or collusion of anyone 
in West Bengal in the smuggling of 
salt, I shall be happy to have the in-
formation. (Interruptions). Since 
the same charge has been repeated 
in the second supplementary, I have 
repeated that if he can give me in-
formation I shall be happy.

So far as production of salt is con-
cerned, the Hon. Member has certain 
views about the production and con-
sumption figures of salt. The Fifth 
Plan target for production of salt was 
85 lakh tons while the actual pro-
duction in the last three years was 
59 lakh tons in 1974, 58 lakh tons in 
1975 and 40 lakh tons in 1976 and 
the production in the current year is 
expected to be 50 lakh tons. Our 
annual requirement of salt is 58 lakh 
tons. Who consumes how much salt 
and whether much should be con-
sumed or less should be consumed 
are not questions which are valid 
here. We need 58 lakh tons of salt 
every year and in the current year the 
production will be 50 lakh tons. Last 
year the production was only 40 lakh 
tons. So, how are we managing? We 
are managing with the existing car-
ried over stocks and we have reasons 
to fear that if salt production in this 
country does not come up to the 
expected standards then from next 
year we are going to have serious 
2856 LS—2.

problems and we may become impor-
ters of salt instead of exporters of 
salt.

There have been valid reasons for 
the production of salt going down. 
For instance, we had the cyclone and 
we had excessive rain-fall: the Sam- 
bar Lake has been completely flood-
ed and there will be no production 
there for some time. So, there are 
many reasons why the capacity of 
those concerned with the production 
of salt is ging down. In the circums-
tances, we are keen to see that our 
salt is not smuggled out of India and, 
to the extent possible we would like 
to prevent it and also the formal ex-
port of salt. Export orders were 
taken without the knowledge of STC 
and without the knowledge of the 
Ministry by some private manufac-
turers of salt. We have imposed cer-
tain restrictions as they have become 
very necessary.

So far -as movement by train to 
West Bengal and the special problem 
of West Bengal is concerned, there is 
a history behind it: It is not a new
development: It has been there over
the years. For power plants and for 
the requirement of Railways, coal is 
being shipped from Calcutta to the 
South. Now, these shipg return with 
salt. If these ships do not carry salt 
on their reiturn journey, then the cost 
of taking coal to the south would be-
come prohibitive. This is an arrange-
ment which has worked over the 
years: It is nothing new*. The ban
on exports was imposed in September. 
The Hon. Member is quite right. But 
in so far as the ban on movement by 
rail is concerned, this earlier ban im-
posed in March has nothing to do 
with the export of smuggling of 
salt.

SHRI K. T. KOSALRAM: The
Hon. Minister has said that last year 
only 50 lakh tons were produced and 
this year 40 lakh tons are expected. 
He has also said that our requirement 
this year is 58 lakh tons, the produc-
tion will be only 40 lakh tons. I am 
asking the Minister how he has
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managed with 40 lakh tons? But, 
it is my feeling that these figures have 
been manipulated by certain vested 
interests who colluded with the West 
Bengal Politicians.

He has said that only the people 
of West Bengal have represented to 
Government and no other State, not 
even UP which is the biggest State 
nor Bihar has represented against the 
export of salt. It is only West Ben-
gal monopolists that have represented 
to the Government.

Before the Gandhi-Irwin Pact, 
people like me and Shri Morarji 
Desai went to jail in the salt Satya- 
grah issue. We are interested in salt 
production; this year it has been 62 
lakh tonnes produced by Gujarat 
and Damil Nadu excluding unlicensed 
Salt. Some vested interests have 
mislead the Minister of State for In-
dustries, not Shri George Fernandes.
I know definitely and categorically, 
how it has happened.

How do the Government propose to 
withdraw this ban imposed as a result 
of misleading representations by a 
few monopolist traders of West Ben-
gal about crying about the artificial 
scarcity arising out of the unrealistic 
price fixed in 1954 and thereafter by 
the Salt Commissioner for deliveries 
of salt by sea into West Bengal, such 
shortages not having been reported 
by bigger States like U.P., Bihar etc.?

How did the Salt Commissioner 
notify the Salt traders in Tuticorin 
and in South India on 2nd Septem-
ber, 1977 even before the han became 
effective on 29th September that they 
should not enter into export obliga-
tions—an action which has meant the 
loss of foreign exchange of about 
1.5 lakhs dollars paid as demurrage 
to foreign vessels which were al-
ready in Tuticorin waters, an action 
taken by the Minister of State for In-
dustries to benefit the West Bengal 
monopolist traders? I can challenge 
this matter.

Would the Government please ap-
point a Committee excluding the Salt

Commissioner to assess the trends of 
producion of salt from 1969 onwards 
and take account of the stocks of salt 
available in the country today so that 
based on their report, this ban could 
be withdrawn? If you send such a 
Committed to Gujarat, Tamil Nadu 
and Andhra Pradesh, the salt-pro- 
ducing States, you will know the real 
facts. But this Committee should ex-
clude the Salt Commissioner.

SHRI GEORGE FERNANDES: Sir,
I want to refute in the strongest 
possible terms the insinuations made 
by the hon. Member against the 
Minister of State for Industry. If 
the hon. Member has any informa-
tion in so far as the collusion of the 
West Bengal big business or any other 
party with the Salt Commissioner is 
concerned, I am prepared to look 
into that information provided that 
is sent to me.

As of now, all export of salt in 
West Bengal or buying of salt in West 
Bengal is done thrdugh agents nomi-
nated by the State Government of 
West Bengal. We have nothing to do 
with that.

In so far as the figures of produc-
tion are concerned, the hon. Mem-
ber spoke about manipulation ô  
figures. He belongs to the party that 
was in power before. The figures 
were prepared by them. If they were 
manipulating those figures, it is for 
them to tell me and I am ^prepared to 
investigate.
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